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OPEN COURT,

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAH/AB /D

Original Applic,tien Ne.1688 of 2604

Allahabag _this the 24th day  ef September 204,

Hen'le M. Justice S.R. Singh, V.C.
Hon'ble Mr. D.R. Tiwari, A.M.

Kasi Prasad Mishra

son of late Pran Nath Mishra

Ex. Pest Master, P.O. Banwasi Sewashram,
Govindpur (Turra), Senebhadra, Resident ef
Village- Ras Pahari, P.0.- Barwasi Sewashram,
Police Station- Duddhi, District Senebhadra.

s92920 00 sA’plicant.
(By Advecates Sri A.K. Mishra)
' Versuse

Le Unien ef India

through Secretary,

Ministry ef Cemmunication (Pest & Telegraph),

New De lhi,
2. Directer, Pestal Sdrvices,

Pest Master General Office,
U.P. Sub-Division at Allahabad.

3. Superintendent, Post Office Mirzapur Region,
Fﬁrzapur. :
4, Assistant Superintendent (Post Office),

East Sub- Region, Mirzapur.

5e Assistant Sub-Divisional Inspecter (Pest Office),
Rebertsganj, Sonebhadra.

e-c-c.:Respondents.
(By Advecate : Sri Saumitra Singh)
O RDER
(By Hon'®le Mr.Justice S.R. Singh, V.C.)
Heard Sri A.K. Mishra learned ceunsel fer the

applicant and Sri Saumitra Singh learned counsel fer the

respondents.

2% Against the impugned erder for dismissal from
service dated ©9.62.2004, the applicant has preferred
the appeal dated 21,95.2003 which ;é%z;till pending.
It is submitted by the applicant that the Appellate




L5
Autherity is directed te censider and decide the appeal
preferred against the impugned order dated ©9,92.2004,

3. Having heard counsel fer the parties, we are of the
Y e g
N
view that there is ne imadne delay in disposal ef

W adm i
the appeal, Howewery #o# regard being had te the facts

and circumstances of the case, we direct the appellate
authority te consider and decide the appeal expeditieusly
within a pericd of twe menths from the date of receipt of

a copy of the erder.

4. The O.A. is disposed of accerdingly in terms of

above directien.

No cestse.

Member-A. Vice~-Chairman.

Manish/-




